Insurance of Property & other assets of Reserve Bank of India for the period of
April 1, 2026 to March 31, 2027

The Reserve Bank of India intends taking insurance cover of all the Properties & other
assets of the Bank situated in various locations for the financial year 2026-27 (April-
March) through E-tendering process. There will be a two-stage bidding process
(comprising of technical and financial bids).

The “Tender Document” for the Insurance Program is available on Bank's website
(www.rbi.org.in) and on the portal of MSTC Ltd from January 09, 2026. Interested
bidders are requested to refer to the said Eligibility Criterion and other Terms and
Conditions.
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This document is the property of Reserve Bank of India (RBI). It may not be
copied, distributed or recorded on any medium, electronic or otherwise, without
the RBI’s written permission thereof. The use of the contents of this document,
even by the authorized personnel / agencies for any purpose other than the
purpose specified herein, is strictly prohibited and shall amount to copyright
violation and thus, shall be punishable under the Indian Law.

Disclaimer

This Tender is not an offer by the Bank, but an invitation to receive response
from eligible interested bidders for Property & Miscellaneous Insurance Policies
for the Bank. No contractual obligation whatsoever shall arise from the TENDER
process unless and until a formal contract is signed and executed by the Bank
with the shortlisted bidder/ bidders. This document should be read in its
entirety.
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1.Introduction

The Reserve Bank of India (The Bank) is the Central Bank of the country with its
Central Office at Mumbai. It has number of Offices and residential colonies in cities

across the country.

The Bank intends, taking Centralized Insurance Policy (comprising of Technical and
Financial Bids) from IRDAI Licensed General Insurance companies operating in India
for Property & Miscellaneous Insurance program to be availed by the Bank for the
financial year 2026-27 through e-Tendering. The estimated value of sum insured is
13,069.81 Crore. Bidders are advised to visit the portal of MSTC Ltd.

(NIT No.- RBI/PD-Central Office Departments/Others/1/25-26/ET/807 [Insurance of
Bank Properties]. The tenders are also uploaded on RBI website: www.rbi.org.in



https://rbi.org.in/web/rbi/

2. Notice Inviting Tenders

E-Tenders are invited for “Insurance Program for the Property & Physical Assets
of the Reserve Bank of India for the period April 1, 2026 - March 31, 2027”.

I.  Tender (Part | and II) will be available from 09.01.2026 to 12.02.2026 at MSTC
website. The duly filled in Tender documents should be uploaded on MSTC
website before 3.00 PM on 12.02.2026.

II.  Clarifications, if any, required may be obtained from Premises Department, Central
Office Building, Reserve Bank of India, Mumbai during working hours of the Bank
as per contact details below: -

Contact Details:

For RBI For
Aon Risk Insurance Brokers India Private Limited

Jayesh Jadhav
Mob.No. +91 9769481188
jayesh.jadhavs@aon.com

rbiinsurance@rbi.org.in

Shri Rajeev Ranjan
ranjanrajeev@rbi.org.in
Mob: 8983699006

Vivek Singh
Mob.No. +91 8879271108

vivek.singh10@aon.com

Shri Tejas Kalyankar
tkalyankar@rbi.org.in
Mon.No: 9664746265

Rashmi lyer
Mob.No. +91 9930070470
rashmi.iyer7@aon.com

Shri Pravin Kadam
pravinkadam@rbi.org.in

Mob: 8308767845
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1.  The schedule of various activities of E-tender are as under:

RBI/PD-Central Office

commercial bid)

E-Tender No. Departments/Others/1/25-26/ET/807
[Insurance of Bank Properties].
Date of publishing Advertisement in| January 08,2026
Newspaper (Thursday)
January 09, 2026, by 3.00 PM (Frida
NIT upload date i Y ( Y)
January 09, 2026, by 3.00 PM (Frida
View Tender date i Y ( Y)
January 23, 2026 at 3.00 PM (Friday)
Pre-bid meeting*
January 30, 2026 by 3.00 PM (Friday)
Bidding Start Date & Time
February 12, 2026 by 3.00 PM
Bidding Closed Date & Time
(Thursday)
Date of opening Part-l (techno-| February 12, 2026 by 03.30 PM

(Thursday)

Date of opening Part-Il (Price bid)

Will be informed later

Portal address

www.mstcecommerce.com/eprocn

Plan effective date

April 01, 2026 (00.00hrs.) (Wednesday)

*Pre- bid meeting will be held on January 23, 2026 (Friday) and therefore all bid related

queries shall be sent by Bidders through email at rbiinsurance@rbi.org.in on or before

03:00 pm January 16, 2026, Friday along with the name of one official attending the

pre-bid meeting. Replies consolidated and will be discussed in Pre-bid meeting and
placed on Bank’s website and MSTC Portal by 12:00 pm of January 30, 2026 (Friday).



https://www.mstcecommerce.com/eprocn
mailto:rbiinsurance@rbi.org.in

3. Guidelines for e-Procurement - MSTC

Bidders are requested to read and understand the terms & conditions of this Tender

and subsequent corrigenda if any, before submitting their online Tender.

Process of e-Tender:

Registration: The process involves vendor’s registration with MSTC e-procurement

portal which is free of cost. Only after registration, the vendor(s) can submit his / their
bids electronically. Electronic Bidding for submission of Techno-Commercial Bid as
well as Price Bid will be done over the internet. The vendor should possess Class |l
signing type Digital Certificate. Vendors must make their own arrangement for bidding
from a PC connected with internet. MSTC/RBI is not responsible for making such

arrangement. (Bids will not be recorded without Digital Signature).

Special Note: The Techno-Commercial Bid and Price Bid must be submitted on-line

through www.mstcecommerce.com/eprocn/ (Version 3)

1) Vendors are required to register  themselves online  with

www.mstcecommerce.com => e-Procurement => New Common Portal=> =>

Register as Vendor => Filling up details and creating own user id and password

=> Submit.

2) Vendors will receive a system generated mail confirming their registration in
their e-mail which has been provided during filling the registration form. In case
of any clarification, vendors may contact MSTC before the scheduled time of

the e-Tender.

Contact Persons (MSTC Ltd — During Office Hours only):

1) HO Central Help Desk: (For vendors) Phone Number: 07969066600
helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending

emails)

2) MSTC-WRO Helpdesk for Vendors: 7651915418/02269856817/02269856800

3) Mr Tanmoy Sarkar, Deputy Manager, tsarkar@mstcindia.co.in Mobile
8349894664/022-22886268

4) MSTC Help Desk — helpdesk@mstcindia.co.in
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System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE
available on https://www.mstcecommerce.com/eprocn/

System Settings Check Status

Status QISR MUY Download System Settings Guide J| Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java il e

Based On The Java Version You Have Installed Please 2 .
Latest Version: 11 Installed Version:
Download PKI Application
If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Dawnload Download

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL

hitps//localhost 13597 /signservice/getdata And Add Security Exception To Allow Connections.

The ‘Techno-Commercial Bid’ and the ‘Price Bid’ shall have to be submitted online.
Tenders will be opened electronically on specified date and time as given in the

Tender.

All entries in the Tender should be entered in online Technical & Commercial Formats
without any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
against the specific tender in the “Bid Floor’/through the “Pay Transaction fee” in
“Event catalog” through their login. Service Provider / Contractor / Vendor shall have
the facility of making the payment either through NEFT or Online Payment. On
selecting NEFT, Service Provider / Contractor / Vendor shall generate a challan by
filling up a form. Service Provider / Contractor / Vendor shall remit the transaction fee
amount as per the details printed on the challan without making change in the same.
On selecting Online Payment, Service Provider / Contractor / Vendor shall have the
provision of making payment using its Credit / Debit Card / Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee shall

be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e-

tender without payment of the transaction fee.
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Note:
Bidders are advised to remit the transaction fee well in advance before the closing time

of the event so as to give themselves sufficient time to submit the bid.

Information about Tenders / corrigendum uploaded shall be sent by email only during
the process till finalization of Tender. Hence the vendors are required to ensure that
their e-mail ID provided is valid and updated at the time of registration of vendor with
MSTC. Vendors are also requested to ensure validity of their class Ill signing and
encryption type of DSC (Digital Signature Certificate).

E-Tender cannot be accessed after the due date and time mentioned in NIT.
Vendors are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum size

of single document for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents through
Attach Document link against the particular e-Tender. Please note that if the
documents are not attached to any e-Tender, the same cannot be downloaded by RBI
and it will be deemed that the vendor has not submitted the documents. For further
assistance please follow instructions of vendor guide.
a) The process involves Electronic Bidding for submission of “Techno-Commercial
Bid’ and ‘Price Bid'.
b) The vendor(s) who have submitted transaction fee can only submit their

Bids through internet in MSTC website www.mstcecommerce.com => e-

Procurement => New Common Portal — Bid Floor Manager— live event
—Selection of the live event— Transaction fee->Common terms->Attach
Documents->Price Bid.

c) After filling the ‘Techno Commercial Bid’, vendors must click ‘save’ for recording
the same. Once the ‘Price Bid’ link becomes active and the details are filled up,
vendors have to click on “save” to record the ‘Price Bid’. After both the “Techno-
Commercial Bid’ & ‘Price Bid’ have been saved, vendor must click on the “Final
submission” button to register the bids.

d) Pages of Part | (Techno-Commercial Bids) of the Tender where details shall be
filled in and signed, shall be downloaded from the uploaded Tender documents,
details filled in, signed and uploaded. Vendors are instructed to use ‘Aftach Doc’
button to upload documents. Multiple documents can be uploaded.
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e) In all cases, vendors are advised to use their own ID and Password along with
Digital Signature at the time of submission of their bids.

f) During the entire e-Tender process, the vendors will remain completely
anonymous to one another and also to everybody else.

g) The e-Tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.

h) All electronic bids submitted during the e-Tender process shall be legally
binding on the vendor. Any bid will be considered as the valid bid offered by that
vendor and acceptance of the same by the ‘Buyer’ will form a binding contract
between ‘Buyer’ and the ‘Vendor’ for execution of the work.

i) It is mandatory that all the bids are submitted with Digital Signature Certificate
otherwise the same will not be accepted by the system.

‘Buyer’ reserves the right to cancel or reject or accept or withdraw or extend
the Tender in full or part, without assigning any reason thereof.

j) The system will have columns against Eligibility criteria “Agree with Remarks”

k) The system will have column against Terms and Conditions “Agree”.

No deviation of the terms and conditions of the Tender document is acceptable
after opening of Part | of the Tender. Submission of bid in the e-Tender floor by any
vendor confirms his acceptance of terms & conditions for the Tender. Any order
resulting from this Tender shall be governed by the terms and conditions mentioned
therein. The Tender inviting authority has the right to cancel this e-Tender or extend
the due date of receipt of bid(s) without assigning any reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com to familiarize them with the system before bidding.

4. Eligibility Criteria

i The Insurance Company must be registered with IRDAL.

ii. The company’s annual turnover for the last three financial years should
be minimum ¥1000 crores.
iii. The company should have at least 5 years’ experience in the field of

general insurance.
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iv. The company should have offices in at least 10 (ten) cities including four
metros where RBI offices are located across India.
V. The company must have provided Insurance cover to Public / Private
Sector Institutions in the last three years: -
a) At least three institutions with assets not less than ¥2000 crores each
or
b) At least two institutions with assets not less than ¥3000 crores each
or
c) At least one institution with assets not less than ¥4800 crores.
Vi. The Insurance company should have solvency ratio of 1.5 as prescribed
by IRDAI. Relaxation of solvency margin will be provided to Public Sector
General Insurance Companies participating in the bidding process as per
directions issued by the Department of Financial Services. Ministry of Finance,
Government of India vide Office Memorandum F No.-EG14017/64/2020-InslI
dated July 02, 2022.

Bank will examine the details furnished by the Insurance Company and reserves the
right to reject the Tender without assigning any reason.

The Financial Bids of those bidders, who qualify minimum eligibility criteria and

fulfilling terms and conditions specified in technical bid will only be opened.

Successful bidder shall sign a service level agreement (SLA) (Annex Il) and
stamp duty etc. of agreement shall be borne by bidder.

5. General Information
The objective is to ensure that all the Properties and Other assets insurance plan is

managed at a high service level and in the most cost-effective manner as possible.
The Insurer must have the flexibility necessary to respond to RBI's current and

changing needs.

Your proposal must include the contact name for local service and account
management team that RBl / Aon Risk Insurance Brokers India Private Limited
can call directly.
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Address for communication

The Chief General Manager- In-Charge
Reserve Bank of India

Premises Department

Central Office

5t Floor, Central Office Building
Shahid Bhagat Singh Road

Fort, Mumbai-400001

RBI and Aon Risk Insurance Brokers India Private Limited, assume no responsibility
or liability for any costs you may incur in responding to this Tender, including attending

meetings, visits etc.

(a) Proposal Requirements

You may note that for the appointment of Property & Miscellaneous Insurance, a two-
stage bidding process through e-Tendering will be followed. The response to the
present Tender will be submitted in two parts, i.e., the Technical Bid and the Financial
Bid. The ‘Technical Bid’ will contain the exhaustive and comprehensive technical
details as indicated in Annexure 1, and Financial Bid’ will contain the Pricing

information as uploaded on MSTC Portal. The Technical Bid shall NOT contain any

pricing or commercial information and if the Technical Bid contains any price

related information, the bid would be disqualified and NOT processed further.

Your response should be organized into the following sections:

Section 1 Executive Summary / Introduction

Section 2 Proposal Compliance Letter as per Eligibility Criterion along with
documents for proof of meeting criteria.
A letter signed by an authorized officer of your organization signifying your
proposal’'s complete compliance with the TENDER specifications
(Eligibility Criterion)

Section 3 Technical Bid (format as per Annexure | to the TENDER along with

supporting documents if any)

Section 4 Financial bid (RBI Property & Miscellaneous — Tender 2026-27 as on
MSTC
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(Financial bid shall be uploaded only as part of Cover 2 document in MSTC portal
and NOT with Cover 1 Technical bid)

The following sections include the information necessary for your
organization to respond to this Tender. Your proposal must:
> Consider April 1, 2026, as effective date for Policy placement.
» Quote premium for an insurance policy of the duration of 12 months commencing
April 1, 2026, and ending on March 31, 2027.
» Answer all questions for this Tender clearly and concisely.

All proposal responses will have to be uploaded on the portal of MSTC. against
the NIT created for the purpose which will be downloaded by the Reserve Bank of

India on the given date and examined for their correctness etc.

(b) Important Terms:

+ Quotes: The rates quoted must be final and considered firm regardless of

claims experience as on the policy effective date, 15t April 2026.

s Terms: Your proposal must not include “Cancellation” and / or “Premium /

Claims Review” clause.

+ Endorsements:
o Premium for endorsement (addition / deletion) should be computed on
pro-rata basis for each month.

o Any refunds on account of deletions should be refunded on pro-rata basis.

o RBl/concerned office will share the asset addition/deletion details to the
insurance company with CC to RBI Central Office and Aon Risk Insurance
Brokers India Pvt. Ltd. Insurer has to acknowledge and confirm on the risk

being held covered within 02 working days.

o One time endorsement for addition/deletion will be done in the policy for
assets capitalized in the month of January 2026 to March 2026. The
details will be shared in the month of April '2026 and RBI will pay the

premium on agreed policy rates from the cash-deposit maintained with
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the insurer for covering the declared assets in the policy.

o For other months, details will be provided within 10 days of each

succeeding month for issuance of endorsement.

o Endorsement for any other amendments has to be issued as soon as

possible.

+ Proposal must not have any Review clause: Irrespective of potential / actual
claims / loss experience under the policy, there would no changes allowed to be
made mid-term to any terms and conditions and premiums paid for the policy.

No Deviations from Tender Specifications

Your company will be bound to comply with the provisions set forth in this Tender. It is
intended that you should conform to these specifications in full without any deviations
whatsoever. Do not quote any alternative Plan Designs. Please quote the requested
financial arrangements only. Any deviation will make you liable to be disqualified.
Your company will be bound to comply with the provisions set forth in this
TENDER.

(c) Bid Submission
1. Response Format:

Cover 1 — Technical Bid including documents for fulfilling the eligibility criteria to be

uploaded on the portal of. MSTC against the given NIT

Cover 2 — Financial Bid to be uploaded on the portal of MSTC against the given NIT

2. The bid should be signed by the bidder or any person duly authorized. The signatory
should give a declaration through authenticated documentary evidence establish that
he/she is empowered to sign the Tender documents and bind the contract. All pages
of the Tender documents except brochures, if any, are to be signed & stamped by the
authorized signatory.

3. The bidder is expected to examine all instructions, forms, terms and conditions and
technical specifications in the Bidding Documents. Failure to furnish all information
required by the Bidding Documents or submission of a bid not substantially responsive
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to the Bidding Documents in every respect will be at the Bidder’s risk and may result
in rejection of the bid.

4. Bidders are requested to strictly adhere to the timeline for submission of e-Tenders,
no time extension will be provided, and no exception will be entertained if bids are not
submitted timely or there are any system issues / errors on the last day of closure of
the Tender. Bidders are advised to verify, Bank’s website frequently for any extension
given due to unforeseen reasons. Bank will not inform the bidders separately.

5. No columns of the Tender should be left blank. Offers with insufficient
information and offers which do not strictly comply with the stipulations given

above, are liable for rejection.

(d) Plan Design and Related Documents:

Plan Design
Please see the attached document RBI Property & Miscellaneous — 2026-27 for the

policy design along with the enhancements.

For the purpose of quoting for the Financial Bid we are providing the bidders with the
following information to enable you to prepare and submit your commercial bids for
consideration by RBI:

= |nsurance Policy structure

= Risk Details along with Sum Insured Values

= Claims data

The Financial Bid submitted by the bidders must conform to the existing policy

on_as is basis _along with the enhancements / add-ons (Please include the

improvements under the policy)

The Financial Bid should be submitted in accordance with the Tender.

(e) Terms and Conditions:
Following additional terms and conditions shall apply to the evaluation process:

(a) Bidder warranties — By uploading a Response, Bidder represents and
warrants to RBI that, as at the date of submission:

i.  the Bidder has fully disclosed to RBI in its Responses all information which could

be regarded as affecting in any way RBI’s evaluation of the Response.
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Vi.

all information contained in the Bidder's Response is true, accurate and

complete.
and not misleading in any way.

no litigation, arbitration or administrative proceeding is presently taking place,
pending or to the knowledge of the Bidder threatened against or otherwise
involving the Bidder which could have an adverse effect on its business,
assets or financial condition or upon RBI’s reputation if the Response is

successful.

the Bidder will immediately notify RBI of the occurrence of any event, fact or
circumstance which may cause a material adverse effect on the Bidder’'s
business, assets or financial condition, or RBI reputation or render the Bidder
unable to perform its obligations under the RBI agreement, if any or have a

material adverse effect on the evaluation of the responses by RBI; and

the Bidder has not and will not seek to influence any decisions of RBI during the
evaluation process or engage in any uncompetitive behaviour or other

practice which may deny legitimate business opportunities to other Bidders.

(b) Disclaimer- Whilst all reasonable care has been taken in compiling this Response

document, the figures, documents and details are presented in good faith; and

no warranty or guarantee (express or implied) is given by RBI as to the

completeness or accuracy of the Response or any information provided in or

in connection with it. To the maximum extent permitted by law:

i. RBI, its officers, employees and agents will not be liable in any way
whatsoever for any loss, damage, cost or expense (including without
limitation any liability arising from any fault or negligence on their part)

arising from the evaluation process; and

ii. each Bidder releases and indemnifies RBI from all claims, suits, demands,
proceedings, actions, liabilities, damages and costs which may arise
under statute, law, equity or otherwise arising from, whether directly or

indirectly, or in connection with the evaluation and selection process.
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(c) This Tender is not an offer to contract, nor should it be construed as such;
it is a definition of specific RBI requirements and an invitation to recipients to
submit a responsive proposal addressing such requirements. RBI reserves
the right to make no selection and enter into no agreement as a result of this
Tender. Only the execution of a written agreement between RBI and a vendor
will obligate RBI in accordance with the terms and conditions contained in

such agreement.

(d) It should be understood that your response to this Tender constitutes an offer to
do business on the terms stated in your response and that, should a contract
be awarded to you, RBI may, at its option, incorporate all or any part of your
response to this Tender in the contract. RBI reserves the right to accept your
offer without further discussions and without any additional opportunity for
you to amend, supplement or revise your submitted offer.

(e) RBUI’s right to verify - RBI reserves the right to conduct a site survey or
obtain other evidence of facilities, resources, and managerial, financial and
Bidder performance abilities prior to announcing the successful Bidder or

awarding an agreement under this evaluation process.

(f) Financial documents- RBI may request additional financial/business
information from the Bidder at its discretion.

(g) Selection criteria- The selection criteria, inquiries, questions or information
put forth in the Response are meant to be provided on the aforesaid and
established through the details submitted by the bidder in the Technical Bid.

(h) Termination/or suspension of evaluation process - RBI reserves the right to
suspend or terminate the Bidder evaluation process (in whole or in part) at any time
in its absolute discretion and without liability to the Bidder or any third party. Bidders
will be notified if any suspension or termination occurs, but RBI is not obliged to

provide any reasons.

(i) Other Rights - Without limiting its rights under any other clause of this
evaluation process or at law, and without liability to the Bidder or any third
party, RBI may at any stage of the evaluation process:

i.  Require additional information from a Bidder.
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ii.  Change the timing of the evaluation process.
ii.  Vary or extend the timetable.

(j) Responsibility for Costs - Bidder is responsible for all costs, expenses or
liabilities incurred by them or on their behalf in relation to the evaluation
process (including in relation to providing RBI with the response, the revised

response or any additional information).

(k) Non-Reliance by Bidder - Bidder, by submitting a Response, acknowledges
that:

i. it does not rely on any information, representation or warranty, whether
oral or in writing or arising from other conduct, other than that specified in
this Tender or otherwise provided by RBI in writing.

ii. it has made its own inquiries as to regarding the risks, contingencies and
other circumstances that may influence the Bidder's Response as well

as the accuracy, currency, or completeness of such information; and

iii.  Information provided in its Responses are based on historical trends does
not constitute a representation that such trends will continue or occur
again, and nothing contained in its Response can be relied upon as a
commitment, guarantee or representation regarding future events or

performance.

(I) Incorporation of Responses into agreement - The Successful Bidder as
concluded by RBI shall sign an agreement at its sole discretion, incorporate any
portion to the final RBI agreement. RBI may require a successful Bidder to
submit, before negotiation of the RBI agreement, details of issues which may

affect their ability to act as a Bidder.

(m) Precedence of Documents - If there is any inconsistency between the terms
of this Tender and any of its appendices, schedules or attachments then, unless
the contrary is explicitly stated in this Tender, the terms of the Tender will prevail

to the extent of any inconsistency.

(n) Governing Laws & Dispute Resolution-The Tender and selection process

shall be governed by and construed in accordance with the laws of India. Any

19



dispute arising out of the Tender process shall be referred to arbitration under
the Arbitration & Conciliation Act, 1996. The arbitral tribunal shall consist of
three arbitrators - one each to be appointed by RBI and Bidder and the two
appointed arbitrators then appointing an umpire. The venue of arbitration shall

be Mumbai.

(o)Confidentiality - Bidder must keep confidential any information received from
or about RBI as a result of or in connection with the submission of the
Response. All information contained in the Response, or in subsequent
communications shall be deemed confidential and may be used only in
connection with the preparation of Bidder's Response. Unless expressly agreed
in writing prior to submissions, Responses are not confidential and may
be used by RBI in whole or part. RBI however, will not disclose the information
provided by Bidder in a Response other than to its affiliates or to its
professional advisors, unless required otherwise by any provisions of law.
Additionally, and at any point of the evaluation and selection process, RBI may

require the Bidder to execute an Non-Disclosure Agreement (NDA)

(p) RBI‘s right to vary - RBI reserves the right to vary any aspect of this evaluation

process and shall notify the Bidders of that variation.

(q) The evaluation process as communicated earlier shall continue with any

changes.

(r) In the event that you select not to respond to this Tender, then the restriction shall
continue to apply to the use or disclosure of the information. Additionally,
Bidders must immediately return this document and certify in writing to Aon Risk
Insurance Brokers India Private Limited, that all copies have been returned to
Aon Risk Insurance Brokers India Private Limited or destroyed.

6. Evaluation of the Bids:

The next stage, post submission of the online bid / e-Tendering as per the eligibility
criterion set forth, the “Technical Bids’ will be opened. Technical Bids in respect of only

those bidders who fulfil the eligibility criteria indicated in the Bid Document Published

as on 09" January 2026 will be considered.
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RBI will examine details furnished by the Insurance Company and reserves the right

to reject the Tender without assigning any reason.

The Technical Bids will be evaluated on the basis of the points to be awarded as per

following table: -

Evaluation criteria for Technical Bids:

Sr. Criterion Points | Total
No.
1 | Number of Years Since License given by IRDAI as on 10
31.03.2025
1. Minimum 5 years 4
2. more than 5 up to 8 years 6
3. more than 8 up to 10 Years 8
4. Above 10 Years 10
2 | Gross Total Premium underwritten within India (T In 10
Crores) as on 31.03.2025
1. Up to 21000 Crores 4
2. More than 1000 Crores up to 2000 Crores 6
3. More than %2000 Crores — up to 4800 Crores 8
4. More than %4800 Crores 10
3 | Property Premium underwritten within India (¥ In 10
Crores) as on 31.03.2025 (Including Fire &
Engineering)
1. Up to 2250 Crores 4
2. More than ¥250 Crores up to ¥500 Crores 6
3. More than %500 Crores up to X750 Crores 8
4. More than X750 Crores 10
4. | Solvency Ratios as per latest IRDAI published data 10
Less than 1.00 4
More than 1.00 up to 1.50 6
More than 1.50 up to 2.00 8
More than 2 10

21



5. | Presence of Office in India either near or at city where 10
RBI Office is located as on 31.03.2026
Up to 10 cities 4
More than 10 cities up to 20 cities 6
More than 20 cities up to 25 cities 8
Above 25 cities 10
6. | Number of Public Sector Undertakings being serviced 10
by you (On Any Lines) as on 31.03. 2025
0 upto-10 4
More than 10 up to 20 6
More than 20 up to 30 8
Above 30- 10
7. | Credit Rating by Rating Agencies/Iinternational & 5
Domestic
If Any — Please Specify 5
8. | Property Insurance incurred Claims Ratio as per 10
latest IRDAI published statistics
1. above 84% 4
2. More than 75% up to  84% 6
3. More than 70% - up to 75% 8
4. 70% or less 10
9. | Market Share as on 31.03.2025 (% As per IRDAI) 10
0-2 4
More than 2 up to 4 6
More than 4 up to 6 8
Above 6 10
10. | Property Insurance Claim Settlement Ratio as per 10
Latest IRDAI Published Statistics
Up to 60% 4
More than 60 up to 70 % 6
More than 70 up to 80% 8
Above 80% 10
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11 | List & Number of Clients being Serviced by you in 5
Financial Sector (BFSI)

Oupto 10 3
More than 10 up to 50 4
Above 50 5

Bidders meeting the basic eligibility criteria and scoring equal to or more than
60 marks as per above evaluation in Technical Bid, will qualify for the Next stage

of bidding. Duly signed and stamped documents supporting each of the above-

mentioned Evaluation criteria to be uploaded on MSTC portal on Insurance

Company’s letter head. In absence of supporting documents will make you liable

to be disqualified.

In the last & final stage, the Financial Bids of only those bidders, who have
qualified through the above process based on evaluation of their Technical
Bids, will be opened. In case of disqualified bidders, their financial bid will not

be considered for opening.
Reserve Bank of India reserves the right to:

¢ Reject any or all responses received in response to the Tender without assigning
any reason whatsoever.

e Cancel the Tender / Tender at any stage, without assigning any reason
whatsoever.

e Waive or change any formalities, irregularities, or inconsistencies in this proposal
(format and delivery). Such a change / waiver would be duly and publicly notified
on the Bank's website before the closure of the bid date.

e Extend the time, if any, for submission of all proposals and such an extension would
be informed through Bank’s & MSTC website. No separate information will be sent
to Bidders. All are requested to frequently verify the websites for any change.

e Share the information / clarifications provided in response to Tender by any bidder,
with all other bidder(s) / others, in the same form as clarified to the bidder raising
the query.

¢ In case of two or more bidders qualify as L1, RBl would be then decide based

on the technical evaluation bid score. However, if the evaluation score of L1
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bidders is also same then the Market Share of the insurer be taken into

consideration.

24



Annexure 1

Technical Bid for Policy for the Period 15t April 2026 to 315t March 2027

Technical details of the Company

Sr. Parameters Response
No.

1 Number of Years Since License given by IRDAI
as on 31.03.2025

5 Gross Total Premium underwritten within India (X
in Crores) as on 31.03.2025
Property Premium underwritten within India (% In

3 Crores) as on 31.03.2025 (Including Fire &
Engineering)

4 Solvency Ratio as on 31.03.2025

5 Presence of Office in India either near or at city
where RBI Office is located

6 Number of Public Sector Undertakings being
serviced by you (On Any Lines) as on 31.03. 2025

7 Credit Rating by Rating Agencies/International &
Domestic

8 Property Insurance Claims Ratio as per Latest
IRDAI published statistics

9 Market Share as on 31.03.2025 (% As per IRDAI)

10 Property Insurance Claim Settlement Ratio as per
latest IRDAI Published Statistics

11 List & Number of Clients being Serviced by you in
Financial Sector (BFSI)
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Sum Insured Summary

Policy Type

Sum Insured (2026-27)

SFSP - Offices

62,45,70,35,987

SFSP - Residential Premises

39,19,97,47,209

Electronic Equipment Insurance 26,29,03,55,421
Portable EEI - All Risk 1,12,66,12,910
Group Personal Accident Policy 60,60,00,000
Workman Compensation Policy 60,83,59,976
Money Insurance Policy 60,00,000
Fidelity Guarantee Insurance 40,00,000
Public Liability (Non-Industrial) 40,00,00,000
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Quote Slip SFSP (Standared Fire and Special Perils Policy)

Insured

Reserve Bank of India |

Insured's Communication Address

5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001

Risk Locations

Various as per Details provided

Insured's Business

India's Central Bank |

Occupancy

Office Premises |

Policy Period

O1st April 2026 to 31st March 2027

Standard Fire And Special Perils

Sum Insured in INR Description of Cover / Wordings

Covered / Not

Covered
Building Incld Plinth & Foundation 29,58,14,48,296
Other Content of Building 6,76,85,52,008
Electronics Equipment 26,10,70,35,683
Total Sum Insured 62,45,70,35,987
Add Ons
Earthquake (Fire and Shock) + Tsunami 62,45,70,35,987 |As per Tariff Required
Storm Tempest Flood Inundation 62,45,70,35,987 |As per Tariff Required
Terrorism 62,45,70,35,987 |[to be Cover Required
Impact Damage 62,45,70,35,987 |to be Cover Required
Omission to Insure (5%) 3,12,28,51,799 |As per Tariff Required
Architect Survey & Engineering fees in excess of 3% 10,00,00,000 Required
of claim amount:-
Debris Removal in excess of 1% of claim amount 10,00,00,000 Required
Additional Expenses of Rent for alternate 5,00,00,000 Required
accommodation (Indemnity Period 6 months))
Escalation @ 5% 3,12,28,51,799 Required
Accidental Damage Cover 5,00,00,000 Required
Claims preparation cost 5,00,00,000 Required
Loss Minimization expenses 5,00,00,000 Required
Expediting Expenses 5,00,00,000 Required
Cost of Re writing records clause 5,00,00,000 Required
Modification cost/Incompatibility expenses 5,00,00,000 Required
Minor Work 5,00,00,000 Required
Sprinkler upgrading Cost 5,00,00,000 Required
Decontamination and Cost of Clean Up Expense 5,00,00,000 Required
Trace and Access Clause 5,00,00,000 Required
Designation of Property Clause As per Tariff Required
Reinstatement Value Clause As per Tariff Required
Local Authority Clause As per Tariff Required
Automatic coverage for newly acquired assets/ 5,00,00,000 |This Policy covers property upto INR 5 crores at any Location rented, |Required
location upto 90 days. leased, purchased by the Insured after the inception date of this
Policy. This coverage applies from the date of rental, lease or
purchase.
Time Limit: 90 days
This coverage will apply until whichever of the following occurs first:
I. The Location is reported to the Insurer and additional premium
paid; upon which the Policy Limit shall apply;
Il. Agreement is reached that the Location will not be insured under
this Policy;
I11. Upon expiry of the Time Limit shown in the schedule of this
extension. The Time Limit begins on the date of rental, lease or
purchase.
Goods Held in Trust Clause Required
Loss or damage to the landscape (Not forming part 5,00,00,000 Required
of Sum Insured)
Unoccupancy clause Required
Nominated Loss Adjusters Clause Required
Self-survey limit upto Rs. 50,000 Required
Automatic Reinstatement As per Fire Tariff Required
Involuntary betterment Notwithstanding Condition of Reinstatement, In the event that new Property Insured of like kind and Required
quality is not obtainable Property Insured which is as
similar as possible to that which has sustained Damage and which is capable of performing the same
function shall be deemed to be new Property Insured of like kind and quality and in no event shall this
be considered as a betterment to the Insured. In the event of replacement with new Property Insured
the Insurer will pay the cost
of purchasing and installing technologically current Property Insured which is necessitated by
incompatibility between
(1) new Property Insured installed to replace Property Insured which has sustained Damage
and
(2) existing Property Insured which has not incurred Damage at the same or an interdependent location
72 hrs clause Only for the purpose of the application of any Deductible all loss, destruction, damage or interruption |Required
resulting from Insured Perils occurring during each period of 72 consecutive hours shall be considered
as one event. Each event shall be deemed to have commenced on
the first happening of any such loss destruction or damage not within the period of any previous event.
Basement exclusion warranty removal Required
Waiver of Under Insurance Upto 15% of sum insured Required
On Account Payment 50% of the Claim amount. Required

Excess

1) Location having Sum Insured upto 10 cr — 5% of claim amount subject to a minimum of Rs. 10,000/~
each and every loss

2) Location having Sum Insured above 10 cr per location and upto 100 crs. — 5% of claim amount subject
to a minimum of Rs. 25,000/- each and every loss

3) Location having Sum Insured above 100 cr and upto 1500 cr.— 5% of claim amount subject to a
minimum of Rs. 5 Lakhs each and every loss

4) Location having Sum Insured above 1500 cr per location and upto 2500 crs. — 5% of claim amount
subject to a minimum of Rs. 25,00,000/- each and every loss

5) Location having Sum Insured above Rs 2500 Cr - 5% of claim amount subject to a minimum of Rs 50
lakhs for each and every loss

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested. In case of
printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are formally requested to do so. In
view of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form should your quotation prove successful. To the
best of our knowledge, the information supplied in this document is accurate.
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Quote Slip Bharat Griha Raksha Policy

Insured

Reserve Bank of India

Insured's Communication Address

5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001

Risk Locations

Various

Insured's Business

India's Central Bank

Occupancy Residential Premises
Policy Period 01st April 2026 to 31st March 2027
Standard Fire And Special Perils Sum Insured in INR Description of Cover / Wordings Covered / Not
Covered
Building Incld Plinth & Foundation 37,55,63,92,383
Other Content of Building 1,46,00,35,088
Electronics Equipment 18,33,19,739
Total Sum Insured 39,19,97,47,209
Add Ons
Earthquake (Fire and Shock) + Tsunami 39,19,97,47,209 |As per Tariff Required
Storm Tempest Flood Inundation 39,19,97,47,209 (As per Tariff Required
Terrorism 39,19,97,47,209 (to be cover Required
Professllonal F?es - towards architect, surveyor, Upto 5% of Claim amount |As per BGR Policy Required
consulting engineer fees
Clearance and removal of Debris clause Upto 2% of Claim amount |As per BGR Policy Required
Additional Expenses of Rent for alternate Required
accommodation (Indemnity Period 12 months)
Automatic Reinstatement As per Fire Tariff Required
Accidental Damage Cover 5,00,00,000 Required
Loss or damage to the landscape (Not forming part Required
of Sum Insured) >/00,00,000
Designation of Property Clause As per Tariff Required
Local Authority Clause As per Tariff Required
Reinstatement Value Clause As per Tariff Required
72 hrs clause Only for the purpose of the application of any Deductible all loss, destruction, [Required
damage or interruption resulting from Insured Perils occurring during each
period of 72 consecutive hours shall be considered as one event. Each event
shall be deemed to have commenced on the first happening of any such loss
destruction or damage not within the period of any previous event.
Basement exclusion warranty removal Required
Waiver of Under Insurance As per Bharat Griha Raksha(BGR) Policy Required

Excess

As per Bharat Griha Raksha(BGR) Policy

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested. In case of printed
slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are formally requested to do so. In view of the
underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form should your quotation prove successful. To the best of our
knowledge, the information supplied in this document is accurate.
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Quote Slip EEI

Insured Reserve Bank of India |
Insured's Communication Address Sth Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001
Risk Locations Various as per Details provided
EEl Policy Sum Insured in INR Description of Cover / Wordings Covered / Not
Covered
Policy Period 01st April 2026 to 31st March 2027
Description of Assets Electronic Equipment at Various Office Locations as per details shared
Sum Insured 26,29,03,55,421
Risk Locations Various as per Details provided
Waiver of Serial Number / Asset Register Required
Clause
Addons
Omission to Insure additions, alterations, or 1,31,45,17,771 Required
extension @ 5%.
Movement across offices of insured including transit risk while movement within office and/or between various  |Required
offices
RIV clause Nil depreciation upto 3 Yrs. Required
SFSP covers (incl EQ & Terrorism) Covered under the SFSP -Office Policy Required
Accidental damage The insurance under this policy is extened to cover actual loss of or damage  [Required
to the property insured whilst situated in the insured premises due to any
accidental loss/damage by external means up to a limit of indemnity for full
sum insured for any one loss. This extension does not cover Any loss/damage
caused by self-intentional destruction, and/or arising out of provocation by the
insured or its authorized representative. The cover s on first loss basis
without application of average.
Burglary Required
Theft & House Breaking Required
Electrical/ electronic breakdown Required
Electrical & Mechanical dearrangement Required
RSMD Required
Waiver of AMC warranty Required
FIR to be waived Required
Self-Survey limit of INR 1,00,000 Required
Waiver of betterment charges Notwithstanding Condition of Reinstatement, In the event that new Property [Required

Insured of like kind and quality is not obtainable Property Insured which is as
similar as possible to that which has sustained Damage and which is capable of
performing the same function shall be deemed to be new Property Insured of
like kind and quality and in no event shall this be considered as a betterment
to the Insured. In the event of replacement with new Property Insured the
Insurer will pay the cost

of purchasing and installing technologically current Property Insured which is
necessitated by incompatibility between

(1) new Property Insured installed to replace Property Insured which has
sustained Damage

and

(2) existing Property Insured which has not incurred Damage at the same or an
interdependent location

Excess / Deductible

As per Std. EEl Policy Excess - Erstwhile TAC Tariff

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested. In case of

printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are formally requested to do so.
Inview of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form should your quotation prove successful. To
the best of our knowledge, the information supplied in this document is accurate.
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Quote Slip All Risk

Insured

Reserve Bank of India

Insured's Communication Address

Sth Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001

Risk Locations

Various as per Details provided

All Risk Policy Sum Insured in INR Description of Cover / Wordings Covered / Not
Covered

Policy Period 01st April 2026 to 31st March 2027
Description of Assets 1,12,66,12,910 Required
Addons
Waiver of Serial Number / Asset Register If client opts for this extension, their will be no selection and all laptops as per [Required
Clause their FA register, leased etc are deemed to be covered.
Worldwide cover Required
RIV clause Nil depreciation upto 3 Yrs. Required
SFSP covers (incl EQ) Required
Accidental damage All risk form coverage Required
Terrorism Required
Burglary Required
Theft & House Breaking Required
Electrical/ electronic breakdown Required
Electrical & Mechanical dearrangement Required
RSMD Required
Omission to Insure additions, alterations, or 5,63,30,646 Required
extension @ 5%.
Self-survey limit of INR 1,00,000. Required
Waiver of betterment charges Notwithstanding Condition of Reinstatement, In the event that new Property |Required

Insured of like kind and quality is not obtainable Property Insured which is as

similar as possible to that which has sustained Damage and which is capable of

performing the same function shall be deemed to be new Property Insured of

like kind and quality and in no event shall this be considered as a betterment

to the Insured. In the event of replacement with new Property Insured the

Insurer will pay the cost

of purchasing and installing technologically current Property Insured which is

necessitated by incompatibility between

(1) new Property Insured installed to replace Property Insured which has

sustained Damage

and

(2) existing Property Insured which has not incurred Damage at the same or an

interdependent location
FIR to be waived Required

Excess

1% of Claim Amount Subject to Minimum Rs. 2500 each & every claim

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested. In case of
printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are formally requested to do
so. Inview of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form should your quotation prove

successful. To the best of our knowledge, the information supplied in this document is accurate.
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Quote Slip-GPA (Named Policy)

Insured Reserve Bank of India
Insured's Communication Address 5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001
Group Personal Accident Details Covered i
Covered
Total Employees 303
Total SI 60,60,00,000
Coverage 20 Lakhs per Employee
Policy Period 01st April 2026 to 31st March 2027
Accidental Death 100% Required
Permanent total disability Required
Permanent partial disability Required
Medical expenses covered up to 25% of the Required
claim amount or 10% of SI whichever is
less.
Temporary Total Disablement up to limit of Required

1% of sum insured or Rs 25000 whichever is
lower on weekly basis FOR maximum of

104 weeks.

Act of terrorism covered Required
Education Benefit Required
Modification benefit Required
In Hospital Medical Expenses eg.Broken Required
Bones and burns

Animal Bite including Dog and Snake Bite Required

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested. In
case of printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are formally
requested to do so. Inview of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form should your
quotation prove successful. To the best of our knowledge, the information supplied in this document is accurate.
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Quote Slip- Workmen's Compensation

Insured Reserve Bank of India

Insured's Communication 5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001
Address

Risk Locations Anywhere in India
Workmen's Compensation Description of Cover / Covered / Not
Insurance Annual Wages in INR Wordings Covered

Policy Period 01st April 2026 to 31st March 2027
Total Employees 529
Total Wages 60,83,59,976

Coverage to be as per:

Workmen's Compensation
Act, 1923

Fatal Accident Act 1855

Common Law

Add Ons

Rs.1,00,000/- Per
Medical Extension employee
Terrorism

No Average Clause

Liability as per the above acts
& not sub -limited to any
amount.

Sub-contractors employee
working covered

Un-named policy,
desgination /
occupation basis
Conditions cover

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date requested.
In case of printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach until you are
formally requested to do so. In view of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit a proposal form
should your quotation prove successful. To the best of our knowledge, the information supplied in this document is accurate.
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Quote Slip- Money

Insured Reserve Bank of India

Insured's Communication Address 5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001

Risk Locations Various as per Details provided

Money Policy Sum Insured in INR Description of Cover / Wordings Covered / Not
Covered

Policy Period 01st April 2026 to 31st March 2027

Cash in transit (AoA) 25,000

Cash in Safe (On Premises) 10,00,000

Aggregate Cash transit (AoY) 50,00,000

Locations Covered As per the list of office locations covered for SFSP - Office
Policy

ADD Ons Required

RSMD Required

Terrorism Required

Theft Required

Waiver of FIR upto Rs.50,0000 Required

Destruction of Cash carried by AOG Required
perils (Including EQ) + SFSP, Accident
stands Covered

Policy covers all transits of business Required
cash belonging to the insured within
India.

The policy also indemnifies for loss of Required
money by Burglary, Housebreaking,
Theft, Robbery or Hold-up whilst the
money is on the premises of the
insured whilst lying in the cashier's till
or counter during business hours.

Usage of public transport allowed Required

Fidelity Employees Employees and contractual employees included in the cover  |Required

Deductible Application Multiple instances of loss by single person(s) over a period Required
shall be considered as single loss for the purpose of
application of deductible

Excess Flat Excess of INR 1500 each and every loss

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date
requested. In case of printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to attach
until you are formally requested to do so. In view of the underwriting information provided on or with this Quotation Slip, it is not proposed to submit
a proposal form should your quotation prove successful. To the best of our knowledge, the information supplied in this document is accurate.
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Quote Slip- Fidelity

Insured

Reserve Bank of India

Insured's Communication
Address

5th Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg, Mumbai - 400 001

Risk Locations Various as per Details provided

Fidelity Guarantee Limits in INR Description of Cover / Wordings Covered / Not
Covered

Policy Period 01st April 2026 to 31st March 2027

Limits AOA : AOY 40,00,000

No Of Employees 2134

Add Ons

Unnamed & Floater Basis Required

Automatic reinstatement Required

of sum insured

Auditors /Professional 10,00,000 Required

fees

Claims preparation costs 10,00,000 Required

Investigation & Incidental 10,00,000 Required

expenses.

Claims Series Clause Required

Innocent Misdiscription/ Required

Non Disclosure

12 month discovery period Required

Employee definition under
the policy

Employees means respectively:-

a. one or more of the insured’s officers, clerks, servants
and other employees while employed by the insured

b. one or more persons provided by an Employment
Contractor/s to perform employee duties for the
insured under the Insured’s supervision

c. one or more persons engaged by the Insured as
Consultants or on Contract.

d. Casual Employees engaged by the insured

e. Employees of the Third Party Services Providers & Sub

Contractors

Excess 5% of claim amount subject to a minimum of Rs.5,000/-
every claim

Conditions

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us
by the date requested. In case of printed slip kindly sign, date and apply your company stamp at the end of this document. Please
note that no cover is to attach until you are formally requested to do so. In view of the underwriting information provided on or

with this Quotation Slip, it is not proposed to submit a proposal form should your quotation prove successful. To the best of our
knowledge, the information supplied in this document is accurate.
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Public Liability Quote Slip

Insured Name

Reserve Bank of India

Communication Address

Sth Floor, Premises Department, Central Office Building, Shahid Bhagat Singh Marg,
Mumbai - 400 001

Coverage Form

Claims Made basis

Policy Period 12 Months
Policy Period 01st April 2026 to 31st March 2027
Coverages AOA: AOY: 1:11

General Aggregate Limit:

INR 40,00,00,000 Any One Occurrence and in the Aggregate (AOA:AQY: 1:1)

Territory & Jurisdiction Limit

India

Designated Premises Endorsement:

All Office Locations including Main Building, Annex or Additional Building &
Residential Premises as per annexure

Defense Costs included in the Limit of Liability

Act of God Perils

Transportation cover

72 hours Sudden & Accidental Pollution Extension

Personal Property under Care, Custody and Control

Waiver of Subrogation wherever required by contract.

Coverage for Food and Beverages Liablity as per policy

Lift or Elevator Liability Extension

Tenant's Legal Liability Extension

Deductible / Excess

INR 1,00,000/- each and every claim

Disclaimer : We are seeking your quotation for this insurance. Please complete the INSURER TERMS section and return this slip to us by the date
requested. In case of printed slip kindly sign, date and apply your company stamp at the end of this document. Please note that no cover is to
attach until you are formally requested to do so. In view of the underwriting information provided on or with this Quotation Slip, it is not
proposed to submit a proposal form should your quotation prove successful. To the best of our knowledge, the information supplied in this

document is accurate.
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(To be executed on Rs. /- Stamp Paper)

JAdT TR IR
SERVICE LEVEL AGREEMENT

g IR 01 3T 2026 B Hais A

This Agreement is made and entered into on this 01t Day of April 2026, at
Mumbai between

YITARIE A, WIC, s, HERTY -400001 | § T o 39% 916 "HPpd” & ©U |
Hefifa forar sma,
Reserve Bank of India herein after referred to as “Insured”, having central office

at: Premises Department, Central Office Building, Shahid Bhagat Singh Road,
Fort, Mumbai, Maharashtra - 400 001,
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3R
And

SARY HHH!

Insurance Company

3R

And

, [ 39 91g "SR &
®g A Weffd fear wmwm @ @RuRe / Uoligpd e
# g, @ o gaREl &

geie & fore s g1 fAged fasar w1

hereinafter referred as “Broker” having
Corporate/Registered Office at -
appointed by Insured to

manage the insurance policies.

& o ferfed fovar man

SERGE
WHEREAS:

Y a1 TRIT TR (TOUAY) &1 3620 [Afggr ¥ & ded 7 Siwn uiferdt (e &
TS T-AT faAi 01 30T 2026) P dd IUH g 9T ST BT YHT &1 A Ueifdd
IR & ol dHpd 3R SHwdl & §id SIaRT B U UG 0 ol 3R
Sudad ol & d8d Ud® uel i foriaral iR fEfavaw & Rl s gl
The purpose of this Service Level Agreement (SLA) is to formalize an
arrangement between the Insured and the Insurer to effectively manage the
claims arising under the insurance policies (bearing numbers as below dated 015t
April  2026) with reference to tender no. “RBI/PD-Central Office
Departments/others/” and to record the responsibilities and deliverables of each
party under the above-mentioned policies.
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All Risk (Portable Electronic Equipment
Insurance)

5. g AT gHe
Group Personal Accident

6. BIATR G Hifd
Workmen’s Compensation Policy

7. o ST gifersit
Money Insurance Policy

8. AT 1 TR
Fidelity Guarantee

9. TIdel-d qiii@a (R-3HeD)

Public Liability (Non-Industrial)

3(d, 3o, 39 fAfed SRR arel SR 3 3/ 3R HeuaM Ufdwd & oy 8k
I7d R faR & gU, et yaiear TagaRT WeR & Sl 8, U&dR TdedR]
AR W8Hd &
NOW, THEREFORE, for and in consideration of the mutual promises contained
herein and other good and valuable consideration, sufficiency of which is hereby

acknowledged, the Parties hereto agree as follows:

. gyrdt fafa:

EFFECTIVE DATE:

g PRR 1 3T 2026 BT TRIG T YU I 3R IWRIGd STHT TRl sbr 3rafdy
P SR 1 Hifaal & dgd I g ara 94t 3y gt & e do, s s s A &,

facATET Igem|
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2.1

This Agreement shall be effective from the date of April 15!, 2026, and exist
throughout the currency of the aforesaid insurance policies or until settlement of
all valid claims arising under the policies whichever occurs later.

TRy
DEFINITIONS:

SRR T, 99 9 [ Ay a1 39 o1 T sRid o i A 3h:
In this Agreement, unless there is anything repugnant to the context or the
meaning thereof:

"B fGaq" &1 3 AR B & ded UHAR, AR a1 et & =4 H 7 o ardt
a9 & aratmar dis off i g1, o fa o yRd & $RIER & o ¥al & & |

“Working Days” shall mean any day on which banks are open for business in
India other than a Saturday, a Sunday or a day observed as a holiday under
applicable Laws.

2.2 "R WY BT 372 39 WERl W § oIt dHhd! o1 wrafad T8l ]

“Remote location” means the cities where Insurer is not having office.

2.3 "SNfQH YTRT Bar Tz o1 31 8§ FIH1 U gRT IRt fobar Tar URfYe c&dia, St

2.4

2 1 &1 T § o uiferdt geamas & Ifcafad fadl ok wdf & oaR Sifaw
HR gl T §| ST9 b STHIHT GITer GeTael SIRT &Rdl 8, a9 ddb Havl 3R
314 &1 I & e SiRgH 41 HaR U3 dTHdhd & JHI0 6 U & S S|

“Risk held cover letter” means the initial document issued by the insurance
company as a proof that risk stands covered as per the terms & conditions
mentioned in policy document. The risk held cover letter continues to serve as
the Insured’s proof for coverage & claim intimation till the time Insurer issues the
policy documents.

HafRy Ser &1 37 g 1 & foTe yRarfad Giferdt &1 N §9 aTel! sRaleng wuf
D1 °IYU / 3 YU ISR (THUSR) |

“Property data” means the declaration of assets of RBI / fixed asset register
(FAR) forming part of the policy proposed for insurance.

2.5 "HTaGHdl A" — fdud SUHRU/HURT & YRS Tdefur & aTe, Tdefsd grar

TIidhd dOR HRA 3R fHHmdl &1 sifad Fdemr Rad IRgd a1 & 3e=a 9
3TARIH TEATAS Fdd §U SHTHd &l Udh U OTR} &l 5 |

“Letter of Requirement” — After the preliminary survey of damage
equipment/property, the surveyor issues a letter to Insured stating documents

required for the purpose of preparing claim assessment and submitting the final
survey report to Insurer.
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2.6 "3 THI3C YA &1 37 YR BT HA&0T & YR R THAH BT
3R YT 3R Uiferdt Bt Traf & SR FH 3R a8l Mfafaf = v &
I B WieHd g
“On account payment” means part payment of estimated loss basis the initial
loss survey and admissibility of claim to support and start the reinstatement
activity as per policy terms.

2.7 "uiferefl/AoR Tieqr &1 o1 diuresdf gRT SRt fan a1 A g 8 o
Havel o [davur SR Hfaar & 37 T SR 2rd i 5
“Policies/Endorsement” means the standard document issued by Insurer stating
the particulars of coverage and other terms & conditions of the contract.

2.8 "gTaT THIMSUY" &1 3 § adu fRufd & a1y uiferdt & dga faié farw u
THIM! &1 faxgd faazor/Rare |
“Claims MIS” means the detailed statement/report of all losses reported under
the policy with current status.

3. Ig IR Ulferit gxarael § Sfcafad ot iR 2rdf & Te— 1 & e 9 gt
2 3R Tg Had aral & GHIE Ui 3iR/ar Aol & Brafaay B gRdd B &
1 & =0 H BT B & U g

This agreement is not intended to be in contradiction with the terms and
conditions mentioned in the policy document and is only to serve as a means to
ensure effective management of claims and/or implementation of the policies.

4. 3 P! UfchaT & fog gTferll Bt TSR] URgd BT - SHIHd 3R FIhR gRI Ggad
U Y ¥gqd

Submission of Policy information for onward processing- jointly agreed by
Insured and Broker

4.1 GITert SIRT &R o ol JUfRi Sel o a1y WiHaH STHT &A1 gRT:

Premium along with property data to be submitted for issuance of the Policy:

Wﬁ%@aﬁmﬁ%%umﬁﬂwﬁ%sﬁqujmmmw
IR Hufty ST Uqd B (G i IWRiad FAfder gwaas # I forar mar 8)

The Insured shall submit location wise property data on or before 5 days of the
expiry of policy for issuance of the policy. (As mentioned in the above tender
document)

4.2 TR I=NYH SeT:

Endorsement Data:

JHIHd GRT SHaRT ¥ ATE JgH HI RIFAR ST 30 3Ud S a1 399 Ugd Uqd
HAT BT 3R A HEIH & forw HgR w=e aﬁmﬁ%ﬁﬁm’%mﬂ@ﬁﬁ
10 ARG & HIeR UaM AT T |
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The Insured shall submit location wise data of the January to March month on or
before 30" April and rest of the month to be provided within 10t of each
succeeding month for issuance of endorsement.

4.3 g1 BT I :

Intimation of Loss:

STHTHd B Uifer B ! o AR ST ! Giferd! & dgd aral Sdd H- ardl
&R U & IR T ad HA1 NN AT e I THAM DI Ga-T, ThaH & & 3§
3 TR SIS F T FaTY T TP § < S|

The Insured shall intimate every incident that may give rise to a claim under the
policies to the Insurer in accordance with the conditions of the policy in question
i.e. the incident or loss shall be notified immediately upon loss coming to notice
by the mode indicated in Annexure-A.

4.4 TTA1 GEITAS TR HRAT:
Submission of Claim Document:

ST ST A1 Jd&d GRT AT [T T STaRISHdT U (TASNSR) & AR
YTRNY STah GEITAST STHT BT |

The Insured shall submit the required documents as per the Letter of
Requirement (LoR) shared by Insurer or surveyor at the earliest.

5. TTTerT Tae (FoR SRNeH 3R ard! igd SR - Sarbdl 3R Siex gRT §gdd
0 9§ ggHd

Policy Management (servicing including Endorsement and claims) - jointly
agreed by Insurer and Broker

5.1 =i &} 718 uifeRmEieik qrg-dimsit ot SR
Servicing of below Policies and timelines:
®) TFGHSMT 3R IRy dwe @riay)
a) Standard Fire and Special Perils (Offices)
) HRd g & Hifd (ST URER)
b) Bharat Griha Raksha Policy (Residential Premises)
) ZdaciHd UG dTET

c) Electronic Equipment Insurance

) I Sifew (Widaa Saaei-a SUHRUT )

d) AllRisk (Portable Electronic Equipment Insurance)
&) WYg AfGaTd ghe

e) Group Personal Accident

) DR G3{Tael Hifd

f)  Workmen’s Compensation Policy
) Y oA Giferdt

g) Money Insurance Policy
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o)AMY B TR
h) Fidelity Guarantee

) oD SgdT (R-3MEfD)

i) Public Liability (Non- Industrial)

5.2 SRIT TR HaS Tiex AR HAT: - AR THIPHd I ¢ WTFH Ui 89 & gL
§E SR YTRd HaR UF SRT DRl

Issuance of Risk held covered letter: - Insurer shall issue the risk held cover letter
immediately upon receipt of due premium from Insured.

5.3 TTeIfedT: - TR & e §, Weifid gl qarast siuTedl gRT iR} {6 S
3R 1] 3AUD! & 1Y 3UT-2026 P 3id I T1A fHT S |

Policies: - In case of Policies, the corresponding policy documents shall be
issued by Insurer and shared by end of April-2026 along with applicable
annexures.

5.4 TR TRMe:

Endorsement:

5.4.1 SRI &1 S drcll gl & Siie-/gem & oy U TR S=NeH , Ja-1/Mitmy o
UG 1 TRIE ¥ 8% AgH DI 25 ARG ! I1 399 Ugd Il gRT S d BI
BIEIEIREIEeEY

Endorsement for additions / deletions in the policies to be issued by Insurer and
shared to Insured on or before 25" of every month from the date of receipt of
the information/premium.

5.4.2 ot oft s e & forg HeR Txited et sieet 81 9, foreg 7 o1 foawt &
WR SIRY fobar ST =g

Endorsement for any other amendments has to be issued as soon as possible
not later than 7 working days.

5.5 9h g oTH] [daR M- HIRIH SMYR TR T3 RID ST Hhd Sfedr Uigde faffics
D! Ufd & 1Y 3T TEIH Dl 25 ARG db SHIhd Dl ST S =gl ] it doR
RN SR B & a6 Adhg o/ @rd 8 iy Ay Ry, I 7gH & iR 30 siid
d% SHTHd B diel & SITET, 9Ty &t oA ara Sifaw 2w A &1 gy sRetas,
T3IR3ATGS gRT B! ! <13
Cash deposit statement — To be sent to the Insured with a copy to Aon Risk
Insurance Brokers India Private Limited on monthly basis by 25" of succeeding
month. Final balance after issuance of all endorsements in cash deposit account,
shall be returned to the Insured within same month by April 30", the final balance
amount being refunded must be confirmed by RBI/ Aon Risk Insurance.

5.6 HIRIh S1aT THIATSUY - YA §I¢ b HelH &I 5 dRRG dob HIRI® 3MYR W T3
% S2IRY Sy Sfear urgae fafiies &1 U Ufd & 91 SiHTghd &t OeT ST |
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Monthly Claim MIS — To be sent to Insured with a copy to Aon Risk Insurance
Brokers India Private Limited on monthly basis by 5" of each succeeding month.

5.7 fammdt 9@ - arat iR oy difad 4El, afe o1 81, W ==t & forg smRaterng ik
TSRS SANY & 1Y YGad T I RS 3% B S|

Quarterly meeting — Quarterly meeting to be done jointly with RBI and Aon Risk
Insurance for discussion on claims and other pending issues, if any.

6. &1dT Ufchr:
CLAIMS PROCESS:

6.1 diATHal 3iidfkes TIefur YaT TaT AUl & HIH F T7 Fd&ubaish & od I
A U A& gad B AT GId/81 B URINS @1 U g & 24 8¢ & HiaR
ST GRT A& BT TR BT |

The Insurer shall appoint a surveyor either in-house or via self survey or from the
panel of surveyors immediately or arrange survey by the Insurer within 24 hours
of receiving the initial notification of claim /loss.

6.2 ST URMNS aaT SR U - & 24 Uel & HidR dTHTURS & Jdem
WH &1 AT 3R A& e+ & e STHeR fdd &1 Yud e aard g ufd &
Y TH $ A Jorrm| fiHrmdf gral St R S iR g8 gRfEd Hem i au
HaR (BT TN gral B Tgud THy-HHT & iR e mr g

The Insurer shall within 24 hours of receiving the initial claim notification send
an email to the Insured with copy to stating the name of the survey firm and
contact number of the person who shall be responsible to carry out the survey.
The Insurer shall monitor the claims and ensure that all covered claims are
settled within the agreed timelines.

6.3 SHTh AT AR oA faf e iR A Uifiesur [@iferiteRee! o fedl o1 TRaf
faffw 2017 & @ 15 & dgd MuiRa Rigial 3R gHg-dH &1 ura S|

The Insurer shall always follow the principles and timelines as set out within the
Clause 15 of the IRDA (Protection of Policyholders’ Interest) Regulations 2017

6.4 TR SafY & SR g1 81 WR Al & quff Irae! H qdefur Yoo SiHdwdl gRI
dg o ST |

The survey fees shall be borne by the Insurer in all cases for claims where loss
has occurred during the policy period.

6.5 ST fAHTET YT TR, 1A} T faaR0T TR T 3R IS 3mawaes g1, <t 3 famt
D T I & A T3 N SARY iy 3f3a1 wigde faftice & Iy
dHIHd & Y T doD! B TIRT BT
The Insurer shall submit quarterly, the claims details and if required, would
arrange review meetings with the Insured along with Aon Risk Insurance Brokers
India Private Limited with 3 days advance notice.
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6.6 THUM RUIC B & 24 H Hel & MR &fausa dufy &1 uRMNS Flgon fear
STE, A afe Wrge Ry WM W R 3, d THaH &t RUid o34 & 48 el &
iR URfYes RTaror fasa simem |
Preliminary inspection of the damaged property shall be conducted within 24
working hours of reporting the loss but if the site is located in a remote location,

then the preliminary inspection shall be conducted within 48 hours of reporting
the loss.

6.7 TASNAR URIYS FRIE0 & I 8 & 916 4 R el & iR diHwdl grR
STHTHd B USIT ST, Al R I o [t ft are o, damediset & RS
GIaT URgd B &1 aRiG ¥ 5 B fead! a1 6 B [Gad! & a1 Ta1 | TANSR DI
T Ufd Tl R ST s sfear urgde fafiies o off ary-ary deit S|
LoR shall be sent by the Insurer to the Insured within 4 working days after
completion of the preliminary inspection but in any case, not later than 5 working
days or 6 working days in case of remote location from the date of the initial claim
initiation to Insurers. A copy of LoR shall simultaneously be sent to Aon Risk
Insurance Brokers India Private Limited.

6.8 URFYS Faeror Ul didgpd iR TeiH R xRy sy sfear urgae fafies
DI U & T AHIHA DI JHAH A1 &R 93¢ IR Ugd! §R oH & 7 B feadl
& iR Ugd 1 SEEt|

Preliminary survey report to Insurer with copy to the Insured and Aon Risk
Insurance Brokers India Private Limited shall be submitted within 7 working days
of the first visit to the site where the loss or damage occurred.

6.9 3ifcrd TderoT ROE - StHTewdl g8 YA BT o Fafid gxaras! Ugd H+ & 10
& feadt & Hiar gdemmemal gr1 sifaw Tderr Ko wqa o= <) S afe
3ffafked SFHRY a1 XA Pt MaLIHdl gidl 8, a Tderd dHIpd gRT gl
gXAgSll & 3 AT D UG B & 5 B feadl & HIdR TH e saRg
spd i urgde faffies SR diarewmdl & ufd & Wy Siued &) Th S8 2o
STATwdl had STYRT AT § TgHd gU axdrdell & Sfamar feat ft sifaRad
SXTAST & AU SFRIY HT 3R 5 SMURY TR Xd1dw &1 SFRY far o @I 3,
I8 ARl gRT THIOI 3 &1 ARGl § | Faeid ifad gaerr Ruié & ts
gfd diared & 9y i T8 S|

Final survey report — Insurer shall ensure that the final survey report is submitted
by surveyor within 10 working days of submission of the relevant documents.
Should any additional information or documentation be required, the surveyor
shall send an email to the insured with copy to the Aon Risk Insurance Brokers
India Private Limited and Insurer within 5 working days of submission of the final
set of claim documents by the Insured. The Insurer shall request for any
additional documents other than the ones agreed only in exceptional cases and
the grounds on which the document is being requested needs to be substantiated
by the Insurer. Surveyor shall also share a copy of the final survey report with
the Insured.
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6.10 SHIHd! g8 G BT o derds ga=m ofa uiferdt & Aot iR rdf &1 gt

R & 3R ot oft Joram & qurieH & ey # sifalkad smazgedarsit o #im
EEEZUI
Insurer shall ensure that the surveyor always follows the terms and conditions of

the insurance policy in question and shall not bring about additional requirements
with respect to adjustment of any loss.

6.11 dATHal a8 AT T fdh Tderd FARM MRS (UItRITYR®! & fgdl &1

e fafam 2017 & TS 15 & Sidvia Mg Rigial sk I0g-dr &1 arem
DI
Insurer shall ensure that the surveyor always follow the principles and timelines

as set out within the clause 15 of the IRDA (Protection of Policyholders’ Interest)
Regulations 2017.

6.12 dHIHd I8 AT S b SHIPHd & FIT™ AT J §197 ¥ g9+ o forg

7.1

7.2

3RS TN DT Teg Y Sleg USR] {HT1 ST| SHIHd B g UHR ghT fdh a8
aﬂnm?ﬁ?aﬁnm & i IREURS U ¥ YgHd Jod W fdaR &) 3{aikiy
gt o foredt ot foed &1 sFTE 34|

Insurer shall ensure that the salvage is disposed of as quickly as possible in a
manner to avoid hindrance to insured’s business operations. The Insured shall
have the right to retain any part of the salvage in consideration of a mutually
agreed value between the Insurer and the Insured.

gral &1 e :

Settlement of Claims:

STl gral BT g R Fue gAfdd s
Insurer shall ensure timely settlement of claims.

drarmal URIS Fder RUid Ui 819 &1 dRg 9 2 B fadl & iR gfy S
o OTfereft & fFram & ofeR grar Wit & a1 =1eY | afe, dreatl ot i 8 grar Wier
el &, Al YRS Bl 7 BN feadl &1 39 999 9 & R 1@ faxga fafad
WPIH01 e fhar SrE|

Insurer shall confirm whether a claim is admissible or not within terms of the
policy within 2 working days from the date of receipt of preliminary survey report.
If, in the opinion of the Insurer, the claim is not admissible, then a detailed written
explanation shall be provided to the Insured within this time frame of 7 working
days.

7.3 39 3BT YA : dHTHdl URMNG Fae KU 3R IRWR® U ¥ ¥gHd

§ATE! gAdH qraT Gxarasl &1 UTied & 10 B fawt & iR qdefe gRT SRR
AR BT 31 SBTIC YA BT | SHIDH A D SHiA-HBTIC YA STRT B o el
forf aredt a1 Wt TRyl ¥ sifaw gfera Ruid, erfq gwmor oz ik 39 R !
3MTa=I Sl Tl Rt | W/ H YT 3 aTal & forg ] g gt ST Rfid g 3R
gl gdefe @t URMAS RUIE & SR SIATAT JHEH 20 TR 398 ¥ S 7|
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On account payment: Insurer shall make an on-account payment for amount as
recommended by surveyor within 10 working days of receipt of the preliminary
survey report & basic minimum claim documents mutually agreed. Insurer shall
not require final Police report, damage certificate and the like from any external
or Governmental agencies for releasing the on-account payment. On account
payment shall apply for claims where liability is established and where the

estimated loss as per preliminary report of the surveyor exceeds INR 20 Lakh.

7.4 SHTwdl 3-89 & THH J Yol TC G GXIaS! Bl WHR BN R TG 3Maad
8 a1 GxTaSl Bl gTS HIUT SHIGd GRT We SHTDHd! BT Woll SITE | STeT Gedrasi
®I ID! MU Ui a1 AET & HRUN AT -T61 [T off Yol &, SrHTehdl a1
Tdereh T Hd qxardell &l JATid & & e diHigd & wrafadl o1 gR1 B |

Insurer shall accept all documents sent through e-mail and hard copies of the
documents if required shall be sent to Insurer directly by the Insured. Where
documents cannot be shared due to their confidentiality nature or volume
involved the Insurer or surveyor shall visit the Insured’s offices to verify such
original documents.

7590 Sl gRI SifARad SU&T/TISIHROT DI SARADBAT Bidl 5, dl Sl
aﬁﬁ;ﬁ?&rﬁn@fﬁmﬁﬁﬁﬁw BT feadl & R SIRSISHTS B 3TB

I
E:ziitional requirement/clarification needed by the Insurer, Insurer to inform the

same to RBI within 15 working days from the date of receipt of last set of
documents.

7.6 STl Sifam gdgror Ui/ sifcd G¥aras Ui g1 & 5 S faawl & HidR fHue
& URATA! BT I S|
The Insurer would communicate the offers of settlement within 5 working days of
receipt of final survey report/ final documents.

8. cIal & fAueM & 3NYR & forw Ira=T 20 -

General conditions for basis of settlement of claims —

8.1 A T&elt 5 TRT >UY TP & a1l oI RUTT H, BRR foirs HIH1RAl gRT BRR s
faré fRuia g9g I & Hiar S T8t T S IR Iad UaeT= &1 STaxadhdl &
ATH B T ST | T IR UH 3SR gof H1 718 3R BRR f57e & &1 B &
G%1 99 (BRI BRR RIS & A1y awdR /Dl arl)

In the event of fire claims up to INR 5 Lakh, the requirement for provision of Fire
Brigade report is waived if the same is not issued by the Fire Brigade Authorities
within stipulated timelines. FIR lodged on time and substantial proof for fire
brigade in action (Call logs/pics with Fire Brigade in operations).

8.2 3% Faeh 5 TR ¥ W AP & gral o fRUfd o, BRR forte RUI & yrau™ &t
Al Dl ATH B [T ST, R Iokd Dl BRR foile SHUHTRAT gRT HAH
& ARG ¥ 6 e & HiaR oI 7161 fovan Sra §1 W& & fade/saxasmal &

IR TXAASl B Al 8 abval g
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In the event of fire claims above INR 5 Lakh, the requirement for provision of Fire
Brigade report, is waived if the same is not issued by the Fire Brigade Authorities
within 6 months from the date of loss. Documents may be required as per
surveyor’s discretion/requirement.

8.3 5 G ¥UY b & FH! aTdl & oY TW SR ol B ¥ Je & 718 3, auTfy, gferd
&I g forar S SR T8 wend 9t aral & forg siftreiedt gt uradt &t ufd
TR 1 ST |
FIR filing is waived off for all claims up to the value INR 5 Lakh, however, Police
shall be intimated and copy of acknowledged by authorities shall be submitted
for all such claims agreed.

8.4 U Tufy Bt SETeH G gRT WU Bt &ffd a1 o & aRa ¥ 12 7 &
MR Dt T AMfgT | Fardpd gRT FulRi &I §8Td dH1 & T 07 § fawdR 84
3{Ta e o S Hevd g SR Sifafvad Twa & o e Ut ¥ srgied W, fawaria
T & HiaR TeTe I B S+ Anfee | afe gHg 9 &1 ute el fhar S g,
314 &1 AU doR Jed & YR TR a1 STe srufd Jeag™ &1 ekl & sl
Reinstatement of the damaged asset must be done by the Insured within 12
months from the date of damage or destruction of the assets. The Insured can
apply for an extension in the time for reinstating the asset and on approval from
the insurance company for an additional time, reinstatement should be
completed within the extended time. If the timeline is not followed, the claim
would be settled on market value basis i.e. after deduction of depreciation.

9. MUHITAl Ws:
Confidentiality Clause:
drarmatl &I Tiafhan TRgd S & TRUMERGET 1 39S Gt T SRETSTS 9 a1
P IR H e Tl ot THBRY &1 Mo 3@ ghm | ufdfehan § 41 91 & 9aR
# g 9t STHIE!, Mo A STt 3R ST SUANT dhad dTHTh T Uiafhar
AR B & Foit) H b1 o obell 8 | 516 b URGferdl o 9 Ugdl fafed =0 # Wy
=Y § Fgdfa T < ot 8, wfafeart Mo T8 g1t § SR WReda ford o gr
guf a1 3 TU ¥ SHHT SUTNT fHaT o bl 3| quIfl, yRa oid s 3
TG AT 310 URIGR YA DRI o fral fave ufdfehar H Staredl gRI UG oI
T8 SFHR] &1 JAMT T8l ST, 96 d% & ST & fhdr 1 Taem™ gR1 ST
TS 5l
Insurer must keep confidential any information received from or about RBI as a
result of or in connection with the submission of the responses. All information
contained in the response, or in subsequent communications shall be deemed
confidential and may be used only in connection with the preparation of Insurer
response. Unless expressly agreed in writing prior to submissions, responses
are not confidential and may be used by RBI in whole or part. RBl however, shall
not disclose the information provided by Insurer in a response other than to its
affiliates or to its professional advisors, unless required otherwise by any
provisions of law.
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10. BT Rd W Afgarsil &1 e IaiteT (Faru, ufavy iR ufadiv)

Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal)

10.1 STl " R Rd R Afgarsit &1 dfffe It arur ufasy 3R ufadi)
AT, 2013 & UG BT ST BT

The Insurer shall comply with the provisions of the Sexual Harassment of women
at workplace (Prevention, Prohibition and Redressal) Act, 2013.

10.2 STHTRAT " B WF WR AfAel &1 dfiies Iadied (Rarur, ufavy 3R ufaam)
TATH, 2013 & WA &1 YUl SFUTe B & forT Yuid: JaRals o | STaTdhar
F HHIR! 1 fHd ufaffy & favg dfiie IdteT ot fooddt +t Reera & ama #,
ReTad sHwal gRT 1dd sidike Rierd Ity ¥ THe gRR # S aiR
ATl Rierd & a4 & 3ad AT & d8d SfId HRaTs A B

The Insurer shall be solely responsible for full compliance with the provisions of
the Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013. In case of any complaint of sexual harassment against the
employee or any representative of the Insurer, the complaint will be filed before
the Internal Complaints Committee constituted by the Insurer and the Insurer
shall ensure appropriate action under the said Act in respect to the complaint.

10.3 3RS & ol ff FHER! & arw Siuedl & foddt ot tfifsa Rt 9
AT Iadte @t frddt ot Rierad W sRetss gR1 fed asfta e afifa gr
< feram e
Any complaint of sexual harassment from any aggrieved employee of the Insurer

against any employee of RBI shall be taken cognizance of by the Complaints
Committee constituted by RBI.

10.4 SHIHd & HHAR! TG foedt T g1 & e gid § s onfdfes gamae <
TS ol I8 YTaoT StHThd gRT a1 SITE | 3.18vul & forg, diHrewdl & HHar! &
?WWWWH@H%H@W%%W@@%WW

|

Insurer shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the employees of the Insurer, for instance any
monetary relief to RBI's employee, if allegations under the complaint are proved.

10.5 HRIRA R i ITSA Bt AHUM 3R eI Tl &b aR & 307 HHATA! 3R
gt &t fRiférd S o fore staredl forher ghm

Insurer shall be responsible for educating its employees and representatives
about prevention of sexual harassment at workplace and related issues.

10.6 HTHT 3T HHARAT 3Rl &) & iR st =t e s g
RIS B YRIR | d-1d foran SI1em & a1 IufRyd g

Insurer shall provide a complete and updated list of its employees and
representatives who may be deployed or present within RBI’s premises.
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11. faare gmem=

Dispute Resolution

11.1 98 TR YRA & DI & IR MR 3R Faifra fasar smem oik das &

ART) 1 ARy QfIBR g

This Agreement shall be governed by and interpreted in accordance with laws of
India and courts in Mumbai have exclusive jurisdiction.

11.2 39 HR & Yoy H uiféal & &g ois faare, Aade 1 erar, Ugal 9R §, ot

T4l/dTdId & Ty ¥ f3aTe S6TT M &1 aRG ¥ 15 S fgad! & HiaR g oA
D1 T Tl ST |

Any dispute, difference or claim between the parties hereunder relating to this
agreement shall be, at the first instance, attempted to be resolved by way of
mutual discussions / negotiation, within 15 working days from the date on which
the dispute was raised.

11.3 39 3@f¥ & iR faarg &1 8@ A H favrardr &1 wegwm iR garg sifefem,

12.

1996 o UIAYM & SHTIR THRIIN b oI Wil S - TR RATABRO1 & A
AR YA 81 — T U Bl b 3R SHIPpd gRT Fgad foedr S iR
JRRT Ay Tiféat gRT fAged &l el gRT URWR® 9 3§ Fged farar S|
AR B HRIATG! SIS U H ! Sl iR das & smaiford &1 St

Failure to resolve the dispute within this period will be referred to arbitration, in
accordance with the provisions of the Arbitration and Conciliation Act, 1996 - the
arbitral tribunal comprising of three arbitrators - one each to be appointed by
Insurer and Insured and the third arbitrator to be mutually appointed by the two
arbitrators appointed by the parties. The arbitration proceedings shall be
conducted in English language and will be held in Mumbai.

G

Assignment:

g IR, T4 (fRd iR, fod ok qiidic ot +ft ver 1 ook v bt gd fafaa
Teafd U fobt famr SugefRid ar siafka =gt fbu S|
This agreement, the rights, interests and obligations contained hereunder shall

be not assigned or transferred by either Party without obtaining prior written
consent of the other Party.

13. faf& BT 3T / Compliance with Law

TS U g IHg aft I faftr, S 38 Frifid #<7) SR o 39 FRR & dgd $H
gmﬁ,wwﬁ,Waﬁmwm%’ﬁonm de it g
|

Each Party shall at all times comply with all applicable laws, governing them and
those that may be applicable to them under this Agreement, including but not
limited to insurance laws.
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14, T AT, 1958 & TR 39 IHSIM TR LI T & e it /
CIERY 3R e BT
The Insurer / Broker shall be responsible and liable for stamping this agreement
as per the Maharashtra Stamp Act, 1958.

& 1&g B SHTgd 3R diHTewmdl 7 39 facg W SR & ufadl # Iuded faaw ik af
P &R fPU S|

In witness whereof the Insured and the Insurer have set their respective hands
to present and two duplicates here of the day and year first hereinabove written.

diHTHd & 3R 9 diarwal &1 3R
On Behalf of the Insured On Behalf of the Insurer
BXAI&R/ Signed: BXAI&R/ Signed:
-TH/ Named: -TH/ Named:
S/ Title: S/ Title:
H@“@/ Date: H@“@/ Date:

SR DI 3R A

On Behalf of the Broker

BXI&R/ Signed:

-TH/ Named:

S/ Title:

H@“@/ Date:
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AU S
BT B LI -AHIHd gRT Uit ! Udl & IR Uil & d8d ald Sdd HR- alell g gel
& HaY H AT d! DI Jferd HAT 8, 3UTd 81 & o 3 IR U8R g1 a1 81 & ey |
YIS RS I ferd fobar S

g1 g 3 dRE
B &1 HRUT /& geT:

ST g1f:

HIREIEIGE

Uiferd T

&l AT o W BT (G0 I wiex
TS W

Annexure-A

Intimation of Loss: The Insured shall intimate every incident that may give rise to a claim under
the policies to the Insurer in accordance with the conditions of the policy in question i.e. the
incident or loss shall be notified as soon as practicable, upon loss coming to notice by the
following mode.

Date of loss

Cause of loss/Brief incident:
Estimate of loss:

Loss Location:

Policy number:

Account details of concerned branch on their
letter head
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gId & ga1 8d o & YU HUTIER g

HUdh sfed

LR

U

U 1

U 2

Tudb 3

a4 B GaT 2 STANY Sl fiftes & Tudh Fargar &

HUs fed

T Aq

U 1

U 2

U 3

Annexure - B

Following contacts at Brokers may also intimate to Insurer at above contacts upon

being informed about incidence:

Contacts

E-mail

Contact No

Contact 1

Contact 2

Contact 3

Following contacts at Reliance General Insurance Company Limited may also intimate

to Insurer at above contacts upon being informed about incidence:

Contacts

E-mail

Contact No

Contact 1

Contact 2

Contact 3
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3IIY T
Annex -C

1A UfhaT &1 Ul A1

Claim Process

Draft Assessment is

First Notification %””““V "tf . released for your
of Loss to Broker LELILILE) consent
Surveyor/ Insurer - - -

' |
Claim Registration l

with Insurer .
Not in concurrence T

l with assessment assessment

Survey deputation/ l l

Self-survey o . Finalization of assessment and

D'_SCUSS'O" / Negotlatlon = | submission of Survey report

l, with surveyor & insurer

Surveyor / Insurer l

Requests for

documents Claim is approved

By insurer & Paid
AON
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